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Neui Delhi: this the 2!^ day of FebruarVp2000o

HON»BLE PIR^S.R. AOIGE, VICE CHaIRHaNCa).
HON'BLE P1R.KUL0IP SINGH,P1 EP)BER(3)

fladan Lai Bui dak^ .
g/o Siri Nanu Ren»

L-36, Mship alp ur Extno
Neu Delhi flppli canto

(By Advocate: Shri G4.,.S«Charoan)•

Versus

1, Union of India#
th to ug h
QL recto r#
Intelligence Bureau#
ninistry of Home Affairs#
North Block#
Go vto' o f Indi a#
Neu Delhi

Director General,
Border security Force#
CGO Oamplex, Lot^i Ro ad#
Neu E^lhi a• • • • Respondentso

(By Advocate: ri Rajinder Nisdial)
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HON. PIR.S.R.AOIGE VC(a)«

Applicant challenges respondents' repatriation

orders dated 20.8,99 ( Annexure-Al) and dated 14.5.98

(Annexure»A 2) and seeks a declaration that he stood

permanently absorbed in IB as 310 u. e. f. 1«^3.97.

2. Rsplicant uho is a BSF Oanstable cane on

d^utation to IB vide BSF order dated 3.6.94 (Annexura-A3)

for 3 years. iJriile on deputation he uas appointed as

310 Gr.II u. e. fo 2 6. 9. 96( Annaxure^ a"^)* His deputation

period uas extended from time to time. He nou seeks a

declaration that he stood permanently ^sorbed in IB

u.e.f. 1.3.97, and challenges the orders repatriating hira

to his parent org^isatien.

3. Heard both sides.
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4, It Is wall settled that a dep utationi st

has no enforceabl e 1 egal right to oorop el the host

department to absorb himo fie legal proposition

resins valid even if the deputation period uas

extended from time to time and the dep utationi at uas

sppointed to higher post during the period of

deputation. Further as eppli cant* s p arent o rg ani sation

has ejqjressed its inability to ooncur in applicant's

peimanent absorption in IB vide letter dated 3« 6,99

( Annexure-A-12)y the question of gppli cant* s p ecn anent

absorption in IB does not ari seo

5, ^plicant's counsel has cited some rulings

but in the light of the legal and factualIpo si tion,

highlighted above > tiiose rulings db not advance

applicant's caseo

6, The Oa is dismissed. No costse

( KULOIP SINGH ) ( S,R..A0IGE )'
n0n8ER(3) VICE CHAlRnAN(A).
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